





BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI -
BENCH - VI |
IA of 2023
IN
CP(IB) No.800/(PB)/2022

IN THE MATTER OF .

Bishwa Ranjan Chatterjee Applicant/
Interim Resolution Professional Interim Resolution |
M/s Pratyush Infrastructure Private Limited Professional

IN THE MAIN MATTER OF

M/s Srei Equipments Finance Limited ...Financial Creditor

M/s Pratyush Infrastructure Private Limited ...Corporate Debtor

MEMO OF PARTIES

Bishwa Ranjan Chatterjee

| Interim Resolution Professional

M/s Pratyush Infrastructure Private
Limited

Address: 68, Pink City, IDA Scheme No.94
Extension, Ring Road Indore — 452003, Madhya

Pradesh

Email: brcind@gmail.com , ...Applicant/
cirp.pratush@gmail.com Interim Resolution
Mobile: +91-97114-01771 : Professional
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI -
BENCH - VI '
IA of 2023
IN
CP(IB) No.800/(PB)/2022
IN THE MATTER OF

Bishwa Ranjan Chatterjee Applicant/
| Interim Resolution Professional Interin%"Resqution
M/s Pratyush Infrastructure Private Limited Professional |

IN THE MAIN MATTER OF

M/s Srei Equipments Finance Limited "...Financial Creditor
M/s Pratyush Infrastructure Private Limited ...Corporate Debtor
BRIEF SYNOPSIS

. That, the Hon’ble NCLT New Delhi Bench - VI in CP(IB) No.800/(PB)/2022
had passed an order for CIRP of Corporate Debtor on 23/11/2023 and
appointed applicant as Interim Resolution Professional.

. That, pursuant to which a public announcement was made in Form A on
24/11/2023 inviting claims from the claimants. The last date of submission
of claim as per Form A was 08/12/2023. '

. That, the claims have been verified by the applicant pursuant to which
applicant had constituted a Committee of Creditors and a report under
Section 21 of Insolvency and Bankruptcy Code,2016 is being filed certifying
the Constitution of Committee along with List of Creditors.

. Hence, the present application.
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI -
BENCH - VI
IA 0f 2023 -
IN
CP(IB) N0.800/(PB)/2022
IN THE MATTER OF

Bishwa Ranjan Chatterjee Applicant/
Interim Resolution Professional Interim Resolution
M/s Pratyush Infrastructure Private Limited : Professional

IN THE MAIN MATTER OF

M/s Srei Equipments Finance Limited ...Financial Creditor

M/s Pratyush Infrastructure Private Limited _...Corporate Debtor

APPLICATION UNDER SECTION 21 OF INSOLVENCY AND
BANKRUPTCY CODE, 2016 FOR PLACING ON RECORD REPORT
CERTIFYING “CONSTITUTION OF COMMITTEE OF CREDITORS”
ALONG WITH THE LIST OF CREDITORS UNDER REGULATION
-13(2)(d) OF THE INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
(INSOLVENCY RESOLUTION PROCESS FOR CORPORATE PERSONS)
REGULATIONS, 2016, IN THE CORPORATE iNSOLVENCY
RESOLUTION PROCESS OF M/S PRATYUSH INFRASTRUCTURE
PRIVATE LIMITED '

MOST RESPECTFULLY SHOWETH THAT:-

I. JURISDICTION
The registered office of the Corporate Debtor against which the Corporate
Insolvency Resolution Process (hereinafter referred to as “the CIRP”) has
been initiated i.e. Pratyush Infrastructure Private Limited (hereinafter
referred to as “Corporate Debtor”) is in the New Delhi and the application
w.r.t CIRP of this Corporate Debtor has been adjudicated by this Bench.

II. LIMITATION
The Applicant declares that the present application is within the Iimitatiqn
laid down in the Insolvency and Bankruptcy Code, 2016, and the

Regulations framed thereunder.

III. FACTS OF THE CASE ARE GIVEN BELOW:




By way of this application, the Applicant — Interim Resolution
Professional prays from this Hon'ble Adjudicating Autharity to take on
record a report certifying constitution of the Committee of Creditors,

during the CIRP of the Corporate Debtor.

The Applicant submits that this Hon'ble Adjudicating Authority had
admitted the application, being CP(IB) No.800/(PB)/2022, filed by the
Financiyal Creditor under Section 7 of the Insolvency and Bankruptcy

Code, 2016 vide order dated 23/11/2023. -

That, the Hon’ble Tribunal had appointed Mr. Bishwa Ranjan Chatterjée

— as Interim Resolution Professional (IRP) for the Corporate Debtor.

That, the Applicant — IRP had got a public announcement published on

26/11/2023 inviting claims from the claimants.

The Applicant — IRP hereby submits a List of Creditors as also a report
certifying the constitution of CoC in connection with CIRP of M/s
Pratyush Infrastructure Private Limited. In compliance with regulation
13(2)(d) and 17(1) of IBBI (Insolvency Resolutioﬁ Process for
Corporate Persons) Regulations, 2016, a report certifying the
reconstitution of CoC enclosed as Annexure P/1 and a list of creditbrs

as Annexure P/2.

IV. PRAYER/RELIEF SOUGHT:

b)

Therefore it is prayed from this Hon’ble National Company Law Tribunal

that:-

Kindly take on record the report certifying the constitution of the
Committee of Creditors and list of Creditors for Corporate Debtor — M/s
Pratyush Infrastructure Private Limited may be allowed and accepted.

Pass any other such reliefs as this Hon'ble Tribunal may deem fit.
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ANNEXURE P/1

Date: 11/12/2023

To

The Registrar,

National Company Law Tribunal,
New Delhi Bench-VI

3, C.G.0. Complex,

Lodhi Road,

New Delhi-110003

Subject: Submission of Report constituting Committee of
Creditors along with the List of Creditors in the matter of
CIRP initiated against Pratyush Infrastructure Private
Limited vide CP(IB) No.800/(PB)/2022 dated
24/11/2023.

Dear Sir,

With reference to the captioned subject I am to submit the Report of
constitution of CoC and also a List of Creditors as prescribed under the
provisions of the IBC'16. ‘

Hope you will find it in order; kindly take the documents on record.

Thanking you.

Yours faithfully,

(Bishwa R:gihatterjee)

IBBI/IPA-002/1P-N00877/2019-2020/12806
Interim Resolution Professional

CD: Pratyush Infrastructure Private Limited
68 Pink City, IDA Scheme No0.94 Extn.,
Opposite PTS Ring Road,

Indore, Madhya Pradesh, 452001

Encl: As above (in duplicate)
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REPORT
Constituting Committee of Creditors (CoC)
Before the Hon’ble National Company Law Tribunal
New Delhi Bench-VI
Case No. CP(IB) No.800/(PB)/2022
In the Matter of: M/s Pratyush Infrastructure Private Limited
(Corporate Debtor)

List of Creditors under Regulation 13(2) (d) of IBBI (Insolvency Resolution
- Process for Corporate Persons) Regulations by Mr. Bishwa Ranjan Chatterjee
under the Insolvency and Bankruptcy Code 2016.

The application for Corporate Insolvency Resolution Process filed by SREI
Equipment Finance Limited Under Section 7 of the Insolvency and Bankruptcy
Code, 2016 and Rule 4 of the Insolvency and Bankruptcy (Application to
Adjudicating Authority), Rules, 2016 was admitted by the Hon'ble National
Company Law Tribunal, New Delhi Bench-VI vide CP(IB) No.800/(PB)/2022
dated 24/11/2023 wherein Bishwa Ranjan Chatterjee, the undersigned was
appointed as Interim Resolution Professional who was directed to take
necessary actions in accordance with the relevant provisions of the Insolvency
and Bankruptcy Board of India. ' ‘

-In compliance with Regulation 17(1) of Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulation, 2016
a report certifying the constitution of Committee of Creditors is enclosed as
Annexure-A in duplicate.

In the matter of _
CD: Pratyush Infrastructure Private
Limited

(Bishwa Ran::%@edee)

IBBI/IPA-002/IP-N00877/2019-
Place: Indore 2020/12806
Date: 11/12/2023 Interim Resolution Professional













List of Creditors under Regulation 13(2) (d) of IBBI (Insolvency Resolution
Process for Corporate Persons) Regulations by the IRP (Bishwa Ranjan

ANNEXURE P/2

LIST OF CREDITORS

Before the Hon’ble National Company Law Tribunal New Delhi
Bench-VI

Case No. CP(IB) No.800/(PB)/2022
In the Matter of: M/s Pratyush Infrastructure Private Limited
(Corporate Debtor)

Chatterjee) under the Insolvency and Bankruptcy Code, 2016.

1.

The application for Corporate Insolvency Resolution Process filed by
SREI Equipment Finance Limited, Financial Creditor under Section 7 of
the IBC' 2016 was admitted by the NCLT, New Delhi Bench-VI vide
Order CP(IB) No.800/(PB)/2022dated 24/11/2023 wherein Bishwa
Ranjan Chatterjee, the undersigned was. appointed as Interim
Resolution Professional who is directed to take necessary actions in

accordance with the relevant provisions of the Insolvency and

Bankruptcy Board of India.

In Compliance with Regulation 13(2) (d) of Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons)
Regulation, 2016 a list of creditors along with amount claimed, security
charge to the creditors in respect of claims is enclosed at Annexure-A

in triplicate.

In the matter of

CD: Pratyush Infrastructure Private

Limited
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(Bishwa Ranjan Chatterjee)
IBBI/IPA-002/IP-N00877/2019-

Place: Indore 2020/12806

Date: 11/12/2023 Interim Resolution Professional
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